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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH, NEW DELHI.

MA. 2287/94 MA. 2290/94 VD.t3i OA. 59/92 anci MA. 2286/94 with DA . 111

Cabafl this the 2hd c£ Septe±er,. 1994.

Shri N.V. Krishnan, Hon.Vice ChairmanCA)
^ri C.J. Roy, Hon. Member (J)

»59/9 2 MAs.aaty^
1. Soni

tc

2. Nar«w.n

3. Dhuda

4. GajaT(and

3. Gab ^at

5. Sunda Ram

7. P .rtu

B. Jagdish

9. Radmal

10.Ka9hi Ram

11.'^urja Ha«

12. Rud a

15,Fhalad

14.Kalu Rani

15 • Dhud a •

16, lU-ChpaL

17, Ram Dhan

18, Hgm Lai

19, Banna

20, Ram Narai n

21, Sayar Singh -

22 , Raw Kofnai^

23, Teja

24, Noraiyj

25, Bhagwan Sin^h-

26, Prem Chand.

2 7, ManJ

2s • Pribhu Daval -

w/o Sh. Sua Lai,

s/o Si. Jhutha ,

- Richpal,

Kana Rami,

Goma Ram,

Buccha Ham,

Bis ana,

seuld£^s,

Chattar Pal,

BadjrL Da^a^

Gica Ran,

TaPa Ghand,

Khew Da^s,

Kula,

Panna Ran,

Chottay,

Jeevan,

Har Phool,

Ranga,

Kazod,

Bal Singh,

Mula,

Govlnda,

Ruda,

Bhvtr Sijigh,
Bala Ram,

Glrdharl Lai,

GanpuHan,

\k
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All were working a& casa«>l labour

ubder Ae&iskfiY)t EngineerCwc-rtb Western

Hai Iway, Jaipur and r/o at Pejhi C/O

Sunil Genersl" S tore, ^^a^oll Road,

Raj Wa^ar, Palat# Colony, Wew Delhi-46;
By Advocate: Shri Yogesh Sharma, proxy for
Shri V.P. Sharma, counsel for the applicants.

y Qf- U?3

!• Union of India ttipougti ^nc ^encral Manaljer,

Western Railway, Qiurchgate, Bombay.

2, the Divisional Railway Maw gar,

Western Railway, Jaipur,

3, the Secretary,

kjEXlKXR

Railway Board, Rail Siwan, New Delhi,

4, The Assistant Bnglneer, (North)

Western Railway, Jaipur,

• Ke^poh dents.

By Advocate: Shri Romesh G^utam.

• nd

• • • 3 •, •



^ >c;

J

\L^

-3-

WA,22&6/94 with

1, Sua

2, Hanuunan

3, C3xittar

4 , Si rtfliari

5. Mala •Mrni

C, aiana

ff» Babu Lai

3» Sgwe

«/o Sh, Hiagwana,

e/c Sh, Ehara,

b/o Sh, Sore,

s/o Si\, Doe pa Rawi,

• /o 3h, Deepa Ram,

s/o Sh, Narain,

b/o Sh, I'hotu Ran,

b/o Sh, Retna,
D.Ohabar Sing;h-/o ^h, Dan Slnrii,
10, Kane Ran a/o Sfa, Bodu Han,
11, ^Ita Ran s/o Sh, Bhura,
12, Ram Kunar s/o Kazod,
15, «i4ase s/o Sh. Laia,
14, Paypa Ran b/o 3h, Khusie Ren,
15. Mohan Lai s/o «*h. Virdamal,
If, EhagiriK-i s/o Sh. he rain,
17. Ram Hath s/© Sh. Qilttcr,
18. Ranesh s/o Sh. Kazod,
19. SianwarLal s/o Sh. S^l Klshan,
20. Sita Ram s/o 9h, Oopal,
21. Laxml Raraln- Sh. Nanga Ram,
22. Mange Lai s/o Sh. Duia

23. Jagdash s/o Sh . Kazod^
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29. Meera Devi w/o Sh. Go nay Da^s,
30. Deva Ram s/o Sh. Go^a,
31. Surasti Devi v/o Sh. Deva Ram,
33. Ram Gopal ' s/o Sh. Dayal Da?-^,
33. Manohar 5/0 Sh. Suraja,

s/oSh. Tara, ...Applicants
By Advocate; Shri Yogesh Sharna, proxy for

Shri V.P. Sharma, counsel for the
Applicants.

<xBove apph'cant& kt6xe
Ull tKe^ vorking a-J C/L Ganr-an unaen P.f/.i.
Kawant which 15 under Assistant Snylneer, Westsrn
i^ellvay, Aluar a-/d r/o C/O -iph Way Hotel,
(Dalip Service Station), Gurc-aon Road, Kew Delhi).

snarer

Versus

^ 1. Union of India throuph Th;- General K
Western Railway, Ohurchgate, Bombay.

2. The Divisional ifei l.jay liana-ar.
Western Railway, Jaipur,

3. The Secretary,

IMXXO Railway Boanl, Rail Bhwan,
Kew De Ihi .

The Assistant finjineer.
Western Railway, Alwar. (Raj).

UL

* Responde'-t^ .
By *dvo«te= Shri Rom.sh eaat.m.
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P ^ P E R ^Oral> /By Hon. Shri N.V. Krishnan>

Both parties agree that this matter can now

be disposed of in the light of the judgement of

this Tribunal in OA.2441/91 delivered on 26th of

May, 1994 in the case of Net Ram & Qrs. versus Union

of India through General Manager, Western Railway,

Bombay & Qrs. Accordingly, a common order is passed

disposing of both the cases.

^ 2. The applicants in OA.59/92 were engaged as
casual labourers, initially in respect of one work

and after finishing it, it is stated that they have

been engaged in another work and so on. However,
after some time, it is stated that, they did not

receive any communication about any further

reengagement. In the circumstances, the applicants

have prayed for a direction to the respondents to
consider the applicants for regularisation in their
service as per the Railway Board's letter dated
11.9.86 in preference to their juniors and outsiders.

The applicants in 0A.111/92 have also made
similar averments and have sought a similar prayer
Accordingly, both these OAs are now being taken
together with the consent of parties.

4. In a like matter, this Tribunal has gone into
the guestion extensively and rendered a decision
- OA.24.1/9, dated 26.5.94 in the case of Net Ra.

ore. ve. The General Manager, western Railway
& Ors. The parties agree that

y^ee that the present
application can a ]«;<-> Kra j-Also be drspoeed of on the same
lines. Accordingly, we9 y' we dispose of both the appli-
cations with a direction to tha

the respondents to

3.
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include the names of the applicants in the Live
Casual Labour Register after they are found to be
eligible for such inclusion in terms of Railway
Board's circular No.220E'l90-XIX-A/Rlv dated 28.8.87
and give engagement to the applicants as casual
labourers as and when the need arises in accordance
with their seniority in that Register. We also
make it clear that it is open to the applicants
to make a representation to the respondents concerned
and to submit a proof that they are eligible for
being considered for the posts in accordance with
the Rules. This representation should be filed
within a period of one month from the date of receipt

copy of this order. The respondents shall
dispose them of in accordance with law under
intimation to the applicants within three months
from thei^ receipt. OAs disposed of accordingly.

to tte tes S 1 respondents is entitled
Let a copy of this order be placed in both the OAs.

If
'C.JI ROY ^ ^
members'N.V. KRISHNAN>

ViCE CHAIRMAN'
/kam/


